Hon ble M. V,

CUENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD

™

0.ANo0.533/1993

Aﬂlrlleciai)ad this the 10™ day of March. 2000

Ramakrishnan, Vice Chairman

Hon’ble Mr. P,CiKannan, Judicial Member

Jani Narendraknn‘)ar. L.

Coder

4
In Deputy Directof of Census Operation,
Gujarat, Ahmedabad.
Clo. ShriR.B. T h??;ar.
B-9. Gomtipur Po
Opp: Patel Mills,

ice Station Quarters,

Gomtipur, Ahmedgbad. Applicant.

By Advocate: Mr.aK.K. Shah

VERSUS

1 Director ¢f Census Operation,
Gujarat, Ahinedabad.

o

Directorate of Census Operation,

Kerawala Building,
Opp: Vadila] Sarabhai General Hospital,

Ellisbridge, |

By Advocate: Mx

Ahmedabad. Respondents.

si P. Safaya.
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Hon’ble Mr. V.

We have
the respondents.
it was decided

therein that cens

large number ot

heard Mr. K.K. Shah for the applicant and Mrs. P. Saffayaz

Bk’ the Tribunal on 7% March.2000.
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ORDER (Oral)

2amakrishnan, Vice Chairman

for

‘e find that in OA 344/92 an identical issue was ralsed and
We have pbseryed
s operation being seasonal, it 1s not possible to enga

[persons on a long term basis. The applicant Who Was

engaged was mtOrmcd that the post was specifically created for the census

work and on co

abolished and ;115

period of servige

engaged against 1

mpletion of the specified census work, it w uld stand
statt disbanded. He also entered into a contract where the
was only for one year and he cannot now claim that he was

egular post when such recruitment was clearly short ferm

and was not doﬂlc by the regular recruitment agency like Staff Selectlon

\
Commission etc. ;
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Mr K K. S
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given some dire
earlier engaged 1
. s
according to s%cl
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In the fact

of the Tribunal 11
applicant for seit

however, the app

There is also no merit in the reliance on the provlslongs of

hah has submitted that the Supreme Court has recently
stion with regard to engagement of persons, who Were

1 Census operations. If so the respondents shall act _\M
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direction of the Supreme Court.

§

and circumstances of the case and following thé deci?#icsn

OA 263/94 and OA 344/92 we hold that the clalm of the

but

ng aside the order of termination can not be sustmnedi
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can apply for miment to
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icant Do




Census Operatjoi
qualification and

and, if he appligs,

oo

is against any post falling vacant if he fulﬁls tﬂie

vther conditions prescribed for appointment to such pmst

they shall consider his case in accordance with the r\ﬁes

governing such |af
a one time relaxat
age limit prescrb

the Census Orga

submit an applicafi
recruitment for the

along with simil

with anv direction

4, With the a

costs.

MC:
(P.C. Kannan)
Member(J)

bointment. In case the applicant is found to be over aged
bn in age may be given o him prov ided he was Wxthm the
d for appointment at the time of his initial recruxtment} n

il
isation. We further direct that 1f the apphcant werei to
ion to the Department, the Department while makmg ﬂn\

 post of Coder shall take into account his past expeneénce

tly situated persons. The respondents shall also cof

of the Supreme Court in such matters. .

ove direction, OA is finally disposed of with no oﬁder as to
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(V. Ramakrls*hn an)
Vice Chaxrman
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